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]

this the

U

Hon’ble Mr.Kuldip Singh,
Hon’ble Mr. M. P. Singh,

Pol

fets

cey

u Tangtang Tole,
.5.:-Kankey,
Jharkhand.

y
Advocate : 8hri Anil Singal)

jorl

Meﬁber (J)
Member (A)

Versus
Commissioner of Police,
Police Head Quarters,
I.P. Estate, New Delhi.
Joint Commissioner of Police,
[ QPSP T W - T o TT
Southern Range, PFHQ,
1.7, Estate, New Delhi.
Addl. D.C.P. {(South-West Distt.}
through Comm. of Police,
Police Head Quarters,
I.P. Estate, New Delhi.
rocate © Shri Ajay Gupta)
ORDER
Singh, Member (A)
filing the present 0OA, the applica
ng relief:-
quash and set aside the impugned
mentioned in-1 of 0A and direct the res
reinstate the applicant i gervice
conseguential benefits including
seniority and arrears of pay.”
T on - £ Lo . e — P,
uLrilelr tacvcus Ul uile Cab ai'e
was appointed as a Constable in Delh



o

3 The departmental inguiry was initiated against
the applicant under the provisions of Delhi Folice
(Punishment and Appeal) Rules, 1880 vide office order
dated 2.6.1998, On an inguiry, it was found that he
belongs +to ’Kurmi’ caste, which does not fall under the

alleged that the applicant had alsoc submitted the

original certificate, which doss not bear any
- - Q/ [l 1.

registration number and datelo? append the same in his

caste and secured appointment in Delhi Police by
submitting a fake/bogus caste certificate.

4. An engquiry Officer was appointed to investigate
the charge. The inguiry officer after completing the

that the charges framed against the applicant is fully
established. Agreeing with the findings of the inquiry
officer, a copy was served upon the applicant on 4.8.2001

days. The applicant had submitted his representation on
11.6.2001. The disciplinary authority alsoc heard the
applicant in O.R. o 28.6.2001, The disciplinary

authority after considering the representation submitted

the applicant, the



applicant with immediate effect vide order dated
18.7.2001. Aggrieved by this, he has filed this OA
claiming the aforesaid relief.

5. Heard both the learned counsel for the vrival
contesting parties and perused the material placed on
record.

Gg. During the course of the arguments, learned

of the applicant belongs to Kurmi Caste and his mother
belongs +to Bedeya caste, which is recognised as a

Thus the applicant belongs to Scheduled Tribe category in
terms of the aforesaid notification issued by the Govt.
of Bihar. He has also submitted that the applicant has

e - Lo oy - g k5 - - ' P P —
guilt 10T procuring t forged/bogus
certificate.

. - * o e § R —— | -y —~ -
7. On the otherx hand ) learned coumnsel for the

caste, issued from concerned office after applying the
same 1in proper way. He has also submitted that in the
letter dated 3.3.1879 issued by the Govt. of Bihar, it



only after proper inquiry and verificatiomn. Thus, the
concerned department of Bihar Govit. after making enguiry
and verifying the facts as per said letter dated 3.3.1879
would issue the caste certificate of Scheduled Tribe in
case an individual applies for the same 1o that
department. The applicant did not obtain the genuine
certificate and submitted fake/bogus caste certificate of

ST category, at +the time of his recruitment in Delhi
Police, He has further submitted that the Peon (PW-10)

B.D.0O, and the said certificate bearing serial number
320 dated 10.10.1888 was not issued from their office.
In view of the submissions made above, OA is not
maintainable and is liable to be dismissed.

8. After perusal of the records available before us,

4

e find that the charges framed against the applicant for

The inguiry has been held in accordance with the
prescribed procedure, rules and instructions. The

applicant has been given ample opportunities to defend
his ocase effectively and thus, the principles of natural
justice have been observed by the respondents. It is a

settled legal position that the Courts/

reappreciate the findings and cannot go into the guantum
of punishment. We, therefore, do not find any ground to
interfere "with the impugned orders dated 18.7.2001 &
15.1.2002 passad by the respondents. That ‘apart, the
applicant cannot c¢laim the benefit of being Scheduled

A



Committee on Issue of Caste Certificate to 8Cs and STs in
the State of Maharashtra & Anr., Vs. UDI & Anr in Writ

Vs, Veena & Ors. in Givil Appcal No.304 u11990 decided
on 14.8.2001. OM dated 2.5.1975 nentloded above, makes

relation to the St to which hé originally belonged and
not in respect of the State to which he was migrated. In

the present case, the applicant belongs to State of Bihar

upreme Court.

C\’J

S, For the reasons recorded above, the OA is bereft of
merit and is accordingly dismissed. Xo costs.
: A
WM'LL/ |
{ M.P. Singh ) Ku dlp S;n L

Member(A) . Hember{J



